
Misc. (Bail) Case No. 102 of 2021.

07.10.2021.         
Learned Advocate representing accused Zamil Hoque filed hazira.

  
                   Seen Bail Petition No.531/21 filed by Hasina Khatun u/s. 439 Cr.P.C
in  connection  with  Sootea  P.S.  Case  No.98/2021  u/s.120(B)/447  IPC  r/w.
Sec.25(1-A) pf Arms Act praying for releasing accused Zamil Hoque on bail on
the grounds that the accused person has not committed any offence as alleged
and as such he is innocent but the accused has been arrested by police of
Sootea P.S only on the basis of some imaginary and self prepared ground with
an ulterior motive and since 30.08.2021, the accused is  in   jail  hazot.  The
accused person has been detained in custody since long time which facilated
smooth and uninterrupted investigation. There is no chance of hampering or
tampering of evidence, if the accused is released on bail and he is ready to
face trial. 

Heard the learned counsel appearing for the accused person.

Learned counsel representing the accused Zamil Hoque submitted
that the accused is totally innocent and he has been arrested and detained in
jail hazot only on suspicion and during the long period of detention, police got
sufficient time to investigate the case and as such further detention of the
accused person is not necessary. Hence, prayed for releasing the accused on
bail. 

Although learned Public Prosecutors Smti  Jahnabi Kalita and Sri
Arun Kahtiwora are entrusted and assigned to represent the State before this
Court but they are absent without any steps. Hence, there is no representation
from the part of the State against the prayer of bail of accused Zamil Hoque.

Received the case diary.

Perused the case diary and it appears that there are incriminating
materials against  the accused  Zamil  Hoque and the offence alleged is  an
organized  crime,  the  Fire  Arms  procured  for  Rhino  Poaching  is  yet  to  be
recovered and investigation of the case is still in progress. 

 Having  considered  the  gravity  and  severity  of  offence,  non
recovery of Fire Arms and possibility of hampering or tampering evidence so
also  stage of  the investigation,  the prayer  of  bail  of  accused Zamil  Hoque
stands rejected at this stage.

Return the C.D.
Inform I/O accordingly.

 
With the above order this bail petition stands disposed of on merit.


